
                                    

Present:- Sri N. J. Haque, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-2174 of 2021 
GR Case No-3532 of 2021 

U/S-14 of Assam Games and Betting Act 
 

ORDER 

28.10.2021  

Ld. Advocate of the accused persons, namely, Sri Sukhendra Kishore 

Kar and Md. Noor Abbas filed hazira.  

Case diary as called earlier vide order dated-21.10.2021 is received 

today.  

Heard both the sides and perused the case diary meticulously. 

By this order this Court proposed to dispose of the bail application 

filed for the above-named accused persons who are languishing in 

judicial custody since from 06.10.2021.  

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named accused 

persons on filing an ejahar by the informant named SI(UB) Sri Uday 

Sankar Bharali of Tezpur Police Station alleging that on 05.10.2021 

at around 01:00 PM as per secret information vide Tezpur GDE No-

178 dated-05/10/2021 a search operation was conducted at the PAN 

Shop of Md. Noor Abbas near Jonaki Cinema Hall, Tezpur and seized 

two nos of TEER Bookie, cash amount of Rs.160/- and apprehended 

him. It is also stated that there are also conducted search of another 

PAN shop of Sri Sukhendra Kishor Kar situated at Municipality Office 

and seized two bundles of TEER Bookie with small size carbon, cash 

amount of Rs.3710/- from the said shop and accordingly, 

apprehended him. During inquiry, it has come to light that one Sri 

Chandan of Rubbar Bagan and Sri Ranju of Barika Chuburi, Darikal 

Gaon were running the game and betting i.e. TEER at Tezpur Town 

area as an agent since long. Accordingly, Tezpur PS Case No-2174 of 

2021 was registered u/s-14 of Assam Games and Betting Act.  

On careful perusal of the case diary, it also disclosed that the 

investigating officer has apprehended the above named accused 

persons and produced them before this court on 06.10.2021 and 

since from then both the accused persons are languishing in judicial  



                                    

                   28.10.2021 

custody.  

On scrupulous perusal of the case diary, it disclosed that the I/O 

during investigation recorded the statement of almost all the material 

witnesses and also recovered some cash amount along with some 

Teer books bundle with small carbon etc. The statement of the 

witnesses does not reveal anything that may substantiate allegations 

against the accused persons. The investigating officer except the 

statement of the accused persons failed to collect any material 

implicating substantive evidence against the accused persons. The 

value of the statement recorded u/s-161 of CrPC of the accused by 

the investigating officer undeniably not admissible before the court 

irrespective of the nature of cases or the stage of a criminal case. 

The investigation that followed by the I.O to unreath the actual 

concealment that warrants in a case of like this nature not appears 

to be satisfactory. 

At this stage without entering into the merits of the dispute in hand, 

this court not finds any substantive materials of alleged offense 

punishable under section-14 of Assam Games and Betting Act 

against both the accused persons. In the case diary the investigating 

officer nowhere prayed to enlarge the custodial period of the 

accused persons.  

Therefore, considering the present stage of investigation and 

coupled with the period of detention and the nature of alleged 

offences, this court is constrained to opine that at this stage release 

of the accused persons from the judicial custody is not going to 

hamper and temper the investigation of the I.O. 

Hence, the court finds sufficient reasonable ground to allow the bail 

of the accused persons. Accordingly, bail prayer is allowed and 

consequent to that accused persons, namely, Sri Sukhendra Kishore 

Kar and Md. Noor Abbas are allowed to go on bail of Rs. 15,000/- 

(Rupees Fifteen Thousand) each with one surety of like 

amount and failing of furnishing the surety the accused shall remain 

in judicial custody as fixed earlier.    

 



                                    

                   28.10.2021 

In the event of his release from the judicial custody, the accused 

shall comply with the following conditions:- 

i) The accused persons shall not hamper or temper the 

investigation of the I.O. 

ii) The accused shall not leave the local jurisdiction of 

the Court without prior permission of the O/C 

concerned PS.   

iii) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

iv) The accused person shall not repeat similar offence. 

Return back the case diary to the I/O. 

 

      Sri N. J. Haque 
          Chief Judicial Magistrate 
                Sonitpur, Tezpur 


